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SHRI SRINIBAS MISRA (Cuttack),: 
Sir. reaarding item '( I) (al which was 
just now laid on the Table of the House, 
I· want to lIay this. I had occasion to 
draw the attention of the House to· the 
negligence by the Ministry In laying papers 
on the Table of the House. Years have 
passed. Here, i II this case, it is an 
important matter. and the statute itself 
lays down a certain period of limitation. 
But this is being laid beyond that period 
of limitation. Some cock-and-bull story 
is given to show why delay has been 
caused. This is 'about t~e report of the 
Tariff Commission on the continuance of 
protcction of the aluminium industry. In 
the meantime, protcction is already given. 
Ifthill delay is caused, then why was it 
laid down in the statute that it should be 
laid on the Table of the House so that the 
Houle may give its opinion 1 

SHRI MOHD. SHAFi QURESHI : 
The report of the Tariff Commission 
pertains to 1968; and the reasons for the 
delay arc self-explanatory. 

12.09 br •. 
MESSAGES FROM RAJYA SABHA 

SECRETARY: Sir, I have to report 
tbe following messa8es received from the 
Secretary of Rajya Sabha : 

(i) "In accordance with the provisions 
of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha. I am directed 
to inform the Lok Sabha that the 
Rajya Sabha. at its silting 
held on the 5th December, 1968, 
agreed without any amendment to 
the Banking Laws (Amendment) 
Bill. 1968. which was passed hy the 
Lok Sabha at its sitting held on 
the 6th August, 1968." 

(ii) "In accordance witb the provisions 
of the rule 127 of Rules of the ProCc;-
dure and Conduct of Business in the 
Rajya Sabha. I am directed to 
inform the Lok Sabha that the 
Rajya Sabha. at its litting held on 
the 5th December, 1968. agreed 
without any amendment 10 the 
Madras State (Alteration of Name) 
Bill. 1968. wbich was passed by the 
Lok Sabha at its sitting held on 
the 22nd November, 1968." 

UNION TERRITORIES (SEPARATION 
OF JUDICIAL AND EXECUTIVE 

FUNCTIONS) BILL 

(I) Report of JOIDt Committee 

SHRI VIKRAM CHAND MAHAJAN 
(Chamba) : I beg to present the Report of 
the Joint Committee on the Bill to provide 
for the separation of judicial and 
executive functions in Union territories. 

(II) Evidence 

SHRr VI~RAM CHAND MAHAJAN : 
I beg to lay on the Table a copy of the 
evidence given before the Joint Committee 
on the lIill to provide for the separation of 
judicial and executive functions in Union 
territories. 

12.10 brs. 

STATEMENT RE. RECENT INCIDENTS 
IN BANARAS HINDU UNiVERSITY 

MR. SPEAKER: Dr. Triguna Sen. 
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SHRI S. M. BANERJEE (Kanpur): 
On a point of order. Sir; this statement is 
bein; made by the Minister under rule 372. 
under wbich no question can be asked, 


